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In 'The C 	Administrative Tribunal 
GUWARATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. C 	OF 199 

Applicant(s) U TM 	L -Jic 	 t& 	rM. 

At 

Respondent(s) \YVi c kA 	cck 

Advocate for Applicant(s) 	 < 
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Advocate for Respondent(s) S\J  
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Notes of the Registry 	Date 	 Order of the Tribunal 

WhIN 
10.6.98 On 	the 	prayer 	of 	Mr 	U.K. 	Nair, 

appUc4UOu IS 	- 

fOnn ami within 	timt learned 	counsel, 	on 	behalt 	of 	the 

C. F. of Rs. 501- learned 	counsel 	for 	the 	applicant 	the 
dePosdvide2 case 	is 	adjourned 	tor 	consideration 	of 

Dated admission to 11.6.98. 

me4me- r 

nkm 

'R 	 4oP- 
17.6.98 This application has been submitted' 

by the applicants who are casual lbour 

paid in Muster Roll • They have submitted 

representation before the competent authó' 

-rities of the respondents requesting 
• them for regularisation. This represen- 

tation dated 17.1.1998 has not been 

disposed of by the respondents. In the 

facts and circumstances I consider that 

ge_86  
this application needs not be admitted 

COfltd 



O.,. 104/98 

Notes of the Registry 
"I  

tDate 	( 	 Order of the Tribi'vnaI,' 

17.6.98 -  atpreent for considerain•or merit 

bu 	it is to be disposed of with direc- 

tións to the respondents. 

Accordingly the app1ication is dispo- 

sed of with a direction to the respon- 

dents No .3 and 4 to dispose of the repre- 

sentation of the applicants with a 

speaking order within 30. 9  .199d. 

Liberty granted to the appUc ants 

to submit fresh O.A. the reafter, if they 
so desire. 

/L plication is disposed of. No order 
f---i- 	/ ---- 

r7 
 as to costs. 	 - 
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